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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 248 OF 2024 

IN THE MATTER OF:  

NEWS ITEM TITLED SIX VEHICLES USED IN ILLEGAL SAND 

MINING SEIZED IN HARYANA’S NUH, APPEARING IN THE 

HINDUSTAN TIMES DATES 10.02.2024 

….Applicant 

STATUS REPORT/ REPLY ON BEHALF OF RESPONDENT NO. 

5, I.E., STATE OF RAJASTHAN, PURSUANT TO ORDER DATED 

22.01.2025 PASSED IN THE CAPTIONED MATTER 

MOST RESPECTFULLY SHOWETH: 

1. The present Status report/ reply affidavit is being filed on behalf of the

Respondent No.5 i.e., State of Rajasthan through its Officer-in-Charge

duly appointed by the Government of Rajasthan in the present matter

who is well conversant with the facts and circumstances of the present

case.

2. That the present Original Application was registered suo motu by this

Hon’ble Tribunal based on a news item published in Hindustan Times

dated 10.02.2024 under the title “six vehicles used in illegal sand

mining seized in Haryana‟s Nuh”. That the said news report indicates

that four trucks and two tractor trolleys were seized by Haryana State

Enforcement Bureau which were carrying illegally mined sand from

six areas of Nuh.

3. Thereafter, upon considering the report dated 20.01.2025 submitted by

the, District Magistrate, Nuh, Haryana, this Hon’ble Tribunal was
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please to issue  notice to the answering Respondent, noting that E-

rawannas for four out of the six seized vehicles had been issued by the 

State of Rajasthan. The relevant extract of  the order dated 22.01.2025 

passed by this Hon’ble Tribunal: 

“5. Counsel for the State submits that in respect of seizure made for four 

FIRs, E—rawanna were issued by the State of Rajasthan. He has referred 

to FIR Nos.797/2024, 794/2024, 1004/2024& 1097/2024.” 

STATUS OF FIRs: 

4.  It is respectfully submitted that following are the details of seizure of 

four vehicles which were found to be involved in carrying illegal mined 

mineral. The FIRs were registered against the said vehicles bearing FIR 

Nos. 797/2024, 794/2024, 1004/2024 and 1097/2024. The status of 

those FIRs is tabulated herein below: 

S.NO. VEHICLE 

NAME 

E-RAWANNA/ 

E-TRANSIT 

PASS DETAILS 

DATE OF 

SEIZURE   

FIR NO. AND 

STATUS 

1.  RJ05GB6804 KVRF1028632390 

(E-transit pass) 

08.02.2024 FIR NO. 1004/2024 

Accused /Owner got 

vehicle released on 

superdari from the 

Court of JMIC, Nuh. 

2. HR55AK25888 AZPX1070909678 

(E-rawanna) 

17.01.2024 FIR NO. 797/2024 

Accused /Owner got 

vehicle released on 
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superdari from the 

Court of JMIC, Nuh. 

3. RJ40GA6164 SPVV1071153528 

(E-rawanna) 

24.01.2024 FIR NO. 794 /2024 

Accused /Owner got 

vehicle released on 

superdari from the 

Court of JMIC, Nuh. 

4.  RJ14GP6925 CIXP1071745597 

(E-rawanna) 

08.02.2024 FIR NO. 1097/2024 

Accused /Owner got 

vehicle released on 

superdari from the 

Court of JMIC, Nuh. 

6. STEPS/ ACTIONS TAKEN BY THE STATE GOVERNMENT: 

i. That further in pursuance of the aforesaid FIRs, the District 

Magistrate, Nuh, vide letters dated 17.01.2025 and 20.01.2025, 

informed the Mining Engineers of Alwar and Bharatpur. 

A true copy of the letters dated 17.01.2025 and 20.01.2025 

issued by Office of Mines and Geology Department, 

Gurugram/Nuh, to the Mining Engineer, Alwar and Bharatpur is 

annexed hereto and marked as ANNEXURE R/1. 

ii. That pursuant to above information, the Mining Engineer issued 

show cause notice to the concerned mining lease holder/crusher 

owner/in-charge of the vehicle for illegal transportation of 

mineral and further directed them to pay 10 times of Royalty in 

respect of illegal transportation of minerals as per Rule 54(3) and 
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60(5) of the Rajasthan Minor Mineral Concession Rule 2017 

(herein referred as RMMCR 2017), which includes 

compensation for environmental degradation. The Rule 54(3) 

and 60(5) of the said Rajasthan Minor Mineral Concession Rules 

2017 is as follows:  

“60. Establishment of check posts or barriers and inspection of 

minerals in transit and weighment.- (5) Where the officer incharge of 

the check post or any other officer or official empowered under sub-

rule (2) above has a reason to believe that royalty is likely to be evaded 

in respect of any mineral liable to be assessed for royalty, such officer 

may require the owner or person incharge of the vehicle to pay an 

amount equal to ten times of royalty in lieu of cost of mineral, rent, 

royalty, compensation for environmental degradation and tax 

chargeable on the land occupied without lawful authority, etc. along 

with compounding fee as specified in sub-rule (3) of rule 54: 

Rule 54 (3) of the said Rules as follows: 

54. Illegal mining, transportation and storage of minerals.- 

(3) Whoever contravenes the provisions of sub-rule (1) and (2) shall 

be punished with imprisonment for a term which may extend to five 

years or with fine which may extend to five lacs rupees, or with both: 

Provided that the Additional Director Mines, Superintending Mining 

Engineer, Superintending Mining Engineer(vigilance), Mining 

Engineer, Mining Engineer (vigilance), Assistant Mining Engineer, 

Assistant Mining Engineer (vigilance), Mines Foreman, Surveyor or 

any other officer or official authorised by the Government, Director or 

Additional Director Mines may either before or after the institution of 

the prosecution, compound the offence committed in contravention of 

the sub-rule (1) and (2) on payment of cost of mineral and compound 

fee as mentioned below:-  
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S.NO. Vehicle/Equipment Compound fee (in 

Rs.) per unit 

1 2 3 

1. 
 

Tractor trolley 

 

Twenty five thousand 

2. Truck/Dumper/any other vehicles 

having gross vehicle weight upto 

sixteen tonnes (as per registration 

certificateof the vehicle) 

Fifty thousand 

3. Truck/Dumper/anyother vehicles 

having gross vehicle weight more than 

sixteen tonnes (as perregistration 

certificate of the vehicle) and Wire 

saw, crane, excavator, loader, power 

hammer, compressor, drilling machine 

etc. 

One lacs 

Note: Cost of the mineral shall be taken as ten times of royalty in lieu 

of rent, royalty, compensation for environmental degradation and tax 

chargeable on the land occupied without lawful authority, etc.. 

Provided that the amount of compound fee in cases other than specified 

as above shall not be less than rupees twenty thousand and shall be in 

addition to the cost of mineral.” 

A true copy of letters dated 18.02.2025, 28.07.2025 & 

16.07.2025 sent to the concerned mining lease 

holder/crusher owner/in-charge of the vehicle for illegal 
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transportation of mineral is annexed herewith and marked as 

ANNEXURE R/2. 

iii. Subsequently, the concerned lease holders/crusher 

owners/vehicle in-charges submitted their replies to the 

Department and deposited the required penalty amount 

including compensation for Environmental degradation for the 

said illegal transportation of minerals. A total penalty amount of 

Rs. 4,64,285/- has been recovered by the Department under the 

RMMCR, 2017. 

A true copy of reply dated 10.03.2025, 01.08.2025, 22.08.2025 

and 27.08.2025 is annexed herewith and marked as 

ANNEXURE R/3. 

A true copy of chart showing penalty recovered from the vehicle 

under Rule 60(5) of the RMMCR 2017 from the owner or person 

in charge of the vehicle is annexed herewith and marked as 

ANNEXURE R/4. 

 

7. GOVERNMENT OF RAJASTHAN – MONITORING & 

VIGILANCE COMMITTEES: 

a. That further in order to curb the issue of illegal mining and 

transportation of mineral, a Special Investigation/Inspection 

Team (SIT) has been constituted vide order dated 13.05.2022 

under the Chairmanship of the District Collector, Bharatpur. The 

team comprises officers from the Mines, Revenue, Police, 

Transport, and Forest Departments and has been directed to 

conduct intensive checking campaigns across all tehsils of 

Bharatpur.  
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A true copy of order dated 13.05.2022 issued by Office of 

District Collector and District Magistrate, Bharatpur is annexed 

herewith and marked as ANNEXURE R/5. 

b. That further, the Office of the Mining Engineer, Mines and 

Geology Department, Bharatpur, vide order dated 11.02.2025, 

directed intensive checking in the tehsils to curb illegal mining, 

transportation, and storage of minerals. A temporary check-post 

has been established under the Assistant Mining Engineer with 

technical staff and Home Guards for enforcement. 

A true copy of order dated 11.02.2025 issued by Mining 

Engineer, Mines and Geology Department, Bharatpur, is 

annexed herewith and marked as ANNEXURE R/6. 

 

c. It is pertinent to mention that in order to promote sustainable 

mineral development, resolve issues of legal mining, and curb 

illegal mining, the State Government has constituted a 

permanent District Level “Mineral Development, Environment 

Protection and Illegal Mining Monitoring Committee” vide 

order dated 23.01.2025. The committee, is chaired by the District 

Collector with officials from Police, Forest, and Mining 

Departments, along with nominated NGO representatives and 

lease holders, which will hold monthly meetings to prevent 

illegal mining, ensure environmental protection, address lessees’ 

grievances, and enforce relevant conservation and 

environmental laws. The Mines and Petroleum (Group-2) 

Department will act as its administrative department. 

A true copy of the order dated 23.01.2025 issued by the 

Department of Administrative Reforms (Group-3), Government 
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of Rajasthan, is annexed herewith and marked as ANNEXURE 

R/7. 

 

d. That further in compliance with the Administrative Reforms 

Department’s order dated 23.01.2025, the District Collector and 

Magistrate, Alwar, constituted a permanent District Level 

Mineral Development, Environment Protection and Illegal 

Mining Monitoring Committee vide order dated 01.04.2025. The 

Committee, chaired by the District Collector with members 

including Superintendent of Police, Deputy Conservator of 

Forests, Mining Engineer (Member Secretary), mining 

leaseholders, and an NGO representative, holds monthly 

meetings to prevent illegal mining/transportation/storage, 

resolve inter-departmental issues, promote plantation and 

environmental protection, and ensure implementation of Forest 

Conservation and Environmental Protection Acts. 

A true copy of the order dated 01.04.2025 issued by the District 

Collector and District Magistrate, Alwar, is annexed herewith 

and marked as ANNEXURE R/8. 

5. That it is further respectfully submitted that the State of Rajasthan is 

committed to protect and safeguard the environment and natural 

resources. The State Government, through its Mines and Geology 

Department in coordination with Police, Forest, Revenue, and 

Transport Departments, has been continuously taking all necessary 

steps to prevent, detect, and penalize illegal mining and unauthorized 

transportation of minerals. The answering Respondent is duty bound 

under the Constitution and law to regulate mining operations in a 

sustainable manner, and reiterates its firm resolve to enforce strict 
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compliance of statutory provisions, environmental safeguards, and 

judicial directions in order to eliminate illegal mining activities. 

6. That the Respondent No. 5 craves liberty of this Hon’ble Tribunal  to

file any further additional status report that may be required to be

placed on record and reserves its right with regard to same.

7. That the documents annexed to present affidavit are true copies of

their respective originals.

FILED BY      

(SHIV MANGAL SHARMA) (SAURABH RAJPAL) 

(ADVOCATE FOR RESPONDENT NO.5 

STATE OF RAJASTHAN) 

OFFICE:-D-291, 2ND 3RD FLOOR, 

DEFENCE COLONY 

NEW DELHI-110024 

MOB: -99717 92885 

E-MAIL: -advocatesaurabhrajpal@gmail.com

PLACE – NEW DELHI 

DATE -     08.09.2025  
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जरिये रजिस्टर्ड / ई-मेल

राजस्थान सरकार

कार्यालय खनि अभियंता, खान एवं भू विज्ञान विभाग, भरतपुर (राज०)
क्रमांक खअ/भरत/ केशर / 2025/319

दिनांक - 16.07.2025

मैसर्स बाबा लालदास एण्ड कम्पन्नी,

निकटग्राम नगला शहजादपुर, तहसील पहाडी,
जिला-डीग (राज.)

विषय :- Original Application No.248/2024 in case tited as News

Item titled “Six Vehicles used in illegal sand mining

seized in Haryana's Nuh, appering in t
he Hindustan

Times dated 10.02.2024" के सम्बंध में।

प्रसंग :- कार्यालय खान एवं भू विज्ञान विभाग, गुरुग्राम नूह के पत्र क्रमांक 1560

दिनांक 20.01.2025 एवं श्री राहुल खुराना, अधिवक्ता के नोटिस दिनांक

21.01.2025 के सन्दर्भ में।

उपरोक्त विषयान्तगत लेख है कि प्रासंगिक पत्र के माध्यम से इस कार्यालय में सूचित

किया गया है कि दिनांक 08.02.2024 को हरियाणा राज्य प्रर्वतन ब्यूरो से श्री सूरजमल थाना

प्रबंधक श्री कर्ण पी.एस.आई..श्री विजय एस.आई..श्री संदीप ए.एस.आई..श्री राजीव ए.एस.आई

मय स्टाफ द्वारा हाईवा नम्बर RJ 05 GB 6804 को सोहना नूह रोड नजदीक थाना रोजका

मेव से पकडा जिसमें अवैध खनिज (जी.एस.बी.गिट्टी) लगभग 35 मैट्रिक टन भरी हुई पायी
गयी। निरीक्षण टीम द्वारा उक्त वाहन का कांटा नही कराया गया। उक्त वाहन को निरीक्षण

टीम द्वारा थाना रोजका मेव में लाकर खडा किया गया व इसकी सूचना कार्यालय खान एवं भू
विज्ञान विभाग, गुरुग्राम / नूह को दी गयी। सूचना मिलने पर कार्यालय खान एवं भू विज्ञान
विभाग, गुरुग्राम नूह के श्री धर्मपाल वरिष्ठ खनन रक्षक ने खान एवं खनिज अधिनियम
(D&R) 1957 की धारा 21 (4) व राज्य खनन नियम 2012 के उपनियम 102 व माननीय

राष्ट्रीय हरित प्राधिकरण नई दिल्ली द्वारा पारित आदेश दिनांक 23.04.2024 व 19.02.2020 के

अनुसार पृष्ठांकन कमांक एस.पी.एल. नम्बर 2 दिनांक 08.02.2024 को सीज करके थाना

रोजका मेव में अमानतन खडा किया गया। वाहन मालिक द्वारा पर्यावरण क्षतिपूर्ति राशि,
खनिज की कीमत व जुर्माना राशि जमा ना करवाने के कारण खान विभाग नूह द्वारा उक्त
वाहन के चालक / मालिक के विरुद्ध थाना हरियाणा राज्य प्रर्वतन ब्यूरो नूह में प्रथम सूचना
रिपोर्ट 1004/2024 दर्ज करवाई गयी है। उक्त वाहन के विरुद्ध माननीय राष्ट्रीय हरित

अधिकरण नई दिल्ली में एक केस लम्बित है एवं माननीय राष्ट्रीय हरित अधिकरण

आदेशानुसार उक्त वाहन द्वारा लाये गये खनिज के अवैध खनन का स्थान चिन्हित करके उस
पर पर्यावरण क्षतिपूर्ति राशि निर्धारित की जानी है।

के

थाना प्रबंधक हरियाणा राज्य प्रर्वतन ब्यूरो के पत्र क्रमांक 16-5ए दिनांक 20.01.2025

द्वारा प्राप्त रिपोर्ट अनुसार उक्त वाहन का चालक मैसर्स बाबा लालदास एण्ड कम्पन्नी, पहाडी

राजस्थान केशर ईकाई से खनिज (जी.एस.बी. गिट्टी) को राजस्थान से भरकर लाया था, जो

कि इस कार्यालय क्षेत्राधिकार के अधीन है। उक्त के कम में प्रासंगिक पत्र के माध्यम से खान
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विभाग गुरुग्राम नूह द्वारा उक्त केशर ईकाई मैसर्स बाबा लालदास एण्ड कम्पन्नी, पहाडी

राजस्थान के विरुद्ध पर्यावरण क्षतिपूर्ति राशि का आंकलन करके पर्यावरण क्षतिपूर्ति राशि

वसूल करने हेतु अनुरोध किया गया है, जिससे माननीय राष्ट्रीय हरित अधिकरण नई दिल्ली

के आदेशों की पालना की जा सके।

अतः आपका यह कृत्य अनियमितता की श्रेणी में आने से राजस्थान अप्रधान खनिज

रियायत नियमावली 2017 के नियम 54 व 60 का उल्लंघन है। जरिये नोटिस आपको सूचित

किया जाता है कि आप 15 दिवस में अपना पक्ष मय प्रमाण अधोहस्ताक्षरकर्ता के समक्ष प्रस्तुत

करे अन्यथा राजस्थान अप्रधान खनिज रियायत नियमावली 2017 के नियम 54 व 60 के

सुसंगत प्रावधानों के तहत् कार्यवाही अमल में लाई जावेगी। सो सूचित रहे ।

(के.सी.गोयल)

• खनि अभियंता, भरतपुर
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जरिये रजिस्टर्ड / ई-मेल
राजस्थान सरकार

कार्यालय खनि अभियंता, खान एवं भू विज्ञान विभाग, भरतपुर (राज०)
कमांक-खअ /भरत /रि/अप्र/ खप/172/03/2025/318 दिनांक - 16.07.2025

श्री ईश्वर सिंह पुत्र श्री भूपसिंह,
निवासी-मानेसर, तहसील मानेसर,
जिला-गुरुग्राम (हरियाणा)

विषय :- Original Application No. 248/2024 in case tited as News
Item titled "Six Vehicles used in illegal sand mining
seized in Haryana's Nuh, appering in the Hindustan
Times dated 10.02.2024" के सम्बंध में।

प्रसंग :- कार्यालय खान एवं भू विज्ञान विभाग, गुरुग्राम /नूह के पत्र कमांक 1560
दिनांक 20.01.2025 एवं श्री राहुल खुराना, अधिवक्ता के नोटिस दिनांक
21.01.2025 के सन्दर्भ में।

उपरोक्त विषयान्तगत लेख है कि प्रासंगिक पत्र के माध्यम से इस कार्यालय में सूचित
किया गया है कि दिनांक 17.01.2024 को हरियाणा राज्य प्रर्वतन ब्यूरो से श्री कर्णसिंह पी.एस.
आई., श्री संदीप ए.एस.आई 5/94 HAP, श्री भारत HC 83/RWR व श्री विकास HC
422/RWR से सूचना प्राप्त हुई कि हाईवा नम्बर HR 55 AK 2588 जिसमें स्टोन डस्ट
(23.50 एमटी) भरी हुई को रोड साईड चैकिंग के दौरान तावडू में रुकवाया गया। वाहन
चालक से खनिज का बिल मांगा तो चालक ने कोई भी बिल नही दिखाया गया। निरीक्षण
टीम द्वारा उक्त वाहन का चांदना कम्प्यूटराईजड धर्म कांटा तावडू रोड पर कराया गया तो
उक्त वाहन में लगभग 23.50 एमटी वाहन सहित अवैध खनिज पाया गया। उक्त वाहन को
निरीक्षण टीम द्वारा थाना सिटी तावडू में लाकर खडा किया गया व इसकी सूचना कार्यालय
खान एवं भू विज्ञान विभाग, गुरुग्राम / नूह को दी गयी। सूचना मिलने पर कार्यालय खान एवं

विज्ञान विभाग, गुरुग्राम /नूह के श्री खनन निरीक्षक ने

It

खनिज

व

भानूप्रताप खान एवं

अधिनियम (D&R) 1957 की धारा 21 (4) व राज्य खनन नियम 2012 के उपनियम 102
माननीय राष्ट्रीय हरित प्राधिकरण नई दिल्ली द्वारा पारित आदेश दिनांक 23.04.2024 व 19.02.
2020 के अनुसार पृष्ठांकन कमांक एस.पी.एल. नम्बर 2 दिनांक 08.02.2024 को सीज करके
थाना सिटी तावडू में अमानतन खडा किया गया। वाहन मालिक द्वारा पर्यावरण क्षतिपूर्ति राशि,
खनिज की कीमत व जुर्माना राशि जमा ना करवाने के कारण खान विभाग नूह द्वारा उक्त

वाहन के चालक मालिक के विरुद्ध थाना हरियाणा राज्य प्रर्वतन ब्यूरो नूह में प्रथम सूचना
रिपोर्ट 797/2024 दर्ज करवाई गयी है। उक्त वाहन के विरुद्ध माननीय राष्ट्रीय हरित
अधिकरण नई दिल्ली में एक केस लम्बित है एवं माननीय राष्ट्रीय हरित अधिकरण के
आदेशानुसार उक्त वाहन द्वारा लाये गये खनिज के अवैध खनन का स्थान चिन्हित करके उस

पर्यावरण क्षतिपूर्ति राशि निर्धारित की जानी है।पर

थाना प्रबंधक हरियाणा राज्य प्रर्वतन ब्यूरो के पत्र क्रमांक 16-5ए दिनांक 20.01.2025
द्वारा प्राप्त रिपोर्ट अनुसार उक्त वाहन का चालक गैसर्स ईश्वर सिंह Lease No.

16C401



ME/BPR/MINOR/ML/172/2003 Chhapra/Pahari/Bharatpur से खनिज (स्टोन डस्ट)
को राजस्थान से भरकर लाया था, जो कि इस कार्यालय क्षेत्राधिकार के अधीन है। उक्त के

कम में प्रासंगिक पत्र के माध्यम से खान विभाग गुरुग्राम / नूह द्वारा उक्त केशर ईकाई मैसर्स

ईश्वर सिंह Lease No. ME/BPR/MINOR/ML/172/2003 Chhapra/ Pahari/ Bharatpur

राजस्थान के विरुद्ध पर्यावरण क्षतिपूर्ति राशि का आंकलन करके पर्यावरण क्षतिपूर्ति राशि

वसूल करने हेतु अनुरोध किया गया है,जिससे माननीय राष्ट्रीय हरित अधिकरण नई दिल्ली
के आदेशों की पालना की जा सके।

अतः आपका यह कृत्य अनियमितता की श्रेणी मे आने से राजस्थान अप्रधान खनिज

रियायत नियमावली 2017 के नियमों का उल्लंघन है। जरिये नोटिस आपको सूचित किया

जाता है कि आप 15 दिवस में अपना पक्ष मय प्रमाण अधोहस्ताक्षरकर्ता के समक्ष प्रस्तुत करें

अन्यथा राजस्थान अप्रधान खनिज रियायत नियमावली 2017 के सुसंगत प्रावधानों के तहत्

कार्यवाही अमल में लाई जावेगी। सो सूचित रहे।

• खनि अभियंता, भरतपुर
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FH-TT/12/11(5/2015/ 435 Hi13.05.2022

H 

I14 zI TA RI Hi% 09.02.2012 05.07.2021 1 1R 

15.05.2022 EH5 14.06.2022 H ATT4T7 MT 4 

7221889755
1 

9828897860

9983739247
9414026623

T, 7 , 
9413632204
9828897860

9414117456

9414026623
9680365495

9001200891
3 

3T 12517, TETST/AtaIATe

9828897860

9414117456

9414026623

9079734800

98285157464 

9828897860

9414026623

9079734800, RHTT, TT7 

9828515746 

9828897860 

9414026623 

9079734800 
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8890688248 
460955312 

9414048482 
414026623 

772814144 

7297864261 
9460955312 
9414048482 

9414026623 

9414178915 
8 9414580033 

9460955312 
9414397254 

9414026623 
9772814144 

THIqT 7014177984 
9460955312 

37 37T6735 T7, FT/TTT 9414397254 

9414026623 
9772814144 

9799076342 
9828897860 

10 

9414026623 

TTT, 4, 3TT 
11 8285053671 

9828897860 

9414026623 

12 
TATTI, HAIT /TTAN2 9828897860 

9414026623 

337 76 usufn, ¥7gT (T-9828897860) T 

ATTT T) 
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HT1RA/12/11(5)}2015/ u76-515 HT713.05.2022

2. HT Piy arqI, HAYT 
3. T4T1 yfsa Hatatter, yJ I 

6. 3747 47H/3Va irE(7-qsta), a 
7. 37rehe f 3, rgT TM/r, 
9. 1 31TYATI, S/HFAI, HAJTI 

.TTATI 11.HA JTA 3U 3HeT5 

12.HeT7 TI, FYATH TATPI 
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